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Government of Goa
Office of The Dy. Conservator of Forests

Working PIan Division
"Goa Van Bhavannt

1!!!inho Panaji Goa - 403 00f
No.55/DCF ')/Court case/S.C/2 021 -22 tP art fi lelFD/ 3u07t2023

CLARIFICATION ORDER

The Review Committee headed by Chief Conservator of Forests; Goa

notified vide No. DCF (wp)/pvt. For/ 161tHc)/2o13(wz)/1g-2o/119 dated

tS/06/2020 is reviewing survey numbers identified by Thomas and Araujo

Committees as private forest in the state, finalizing and reporting them as

qualifying or not qualifying as Private Forest in its report time to time.

Whereas, Review Committee has uploaded five reports on Forest

Department website in the name of "Interim Report,, the same shall be read

as "Part Flnal Report" for a1l purposes.

This issues with approval of Competent Authority.

DCF (Working Plan)
Member Secretary

Private Forest Review Committee

Annexure A-1
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SERIES II No. 19

PUBLISHED BY AUTHORITY

RNI No. GOAENG/2002/6410Reg. No. RNP/GOA/32/2021-2023

GOVERNMENT OF GOA

Department of Forests
__

Notification

No. 7/4/2023-FOR/213

Whereas, the Government of Goa in compliance to
the Hon’ble Supreme Court order dated 12-12-1996
in Writ Petition (Civil) No. 202/1995, T.N. Godavarman
Thirumalpad V/s Union of India and others,
constituted various committees for the identification
of Private Forests in the State of Goa from time to
time and the process of identification of Private Forest
is being monitored by Hon’ble National Green
Tribunal (NGT);

And whereas, in compliance with the Hon’ble
High Court Order in Writ Petition No. 334 of 2006
dated 16-12-2009, the Government of Goa vide
Notification No. 7-1-2009/FOR/439 dated 27-11-2012
published in the Official Gazette, Series II No. 36
dated 06-12-2012 constituted two Committees,
namely North Goa Forest Division Committee and
South Goa Forest Division Committee (hereinafter
referred to as “said Committees”), for identification
of balance areas of private forests in the State.
Accordingly, the said Committees provisionally
identified balance areas of private forest in the State
of Goa from the year 2012 to 2018;

And whereas, to review the private forest areas
provisionally identified by the said Committees, the
Government of Goa vide Notification No. DCF(WP)/
/Pvt.For/16(THC)/2013(WZ) 19-20/26 dated 21-01-2020,
published in the Official Gazette, Series II No. 44
dated 30-01-2020, constituted a review committee

Panaji, 10th August, 2023 (Sravana 19,1945)
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headed by Conservator of Forests (Conservation)
which was subsequently headed by the Chief
Conservator of Forests vide Notification No.
DCF(WP)/Pvt.For/16(THC)/2013(WZ)19-20/119
dated 18-06-2020 published in the Official Gazette,
Series II No. 13 dated 25-06-2020  (hereinafter
referred to as the “Review Committee”);

And whereas, the Government of Goa vide
Notification No. MS-REV.PF/DCF/WP/2018-19/393/
/177 dated 18-09-2020 published in the Official
Gazette, Series No. II No. 26 dated 24-09-2020, read
with Addendum No. MS-REV.PF/DCF/WP/2018-19/
/393/205 dated 26-10-2020 published in the Official
Gazette, Series II No. 32 dated 05-11-2020 and
Addendum No. MS-REV.PF/DCF/WP/2020-21/97
dated 03-06-2022 published in the Official Gazette,
Series II No. 11 dated 16-06-2022, notified 16 site
inspection teams in 156 villages to carry out site
inspection of properties meeting private forest
criteria of canopy density and area as per Forest
Survey of India Map, in respect of the provisionally
identified private forest by the said committee;

And whereas, the claims and objections were
sought and received from the owners/
/representatives of provisionally identified private
forest through public notices. The Review
Committee conducted personal hearing of
objectors, whose area fulfils the criteria of Private
Forest;

And whereas, Hon’ble National Green Tribunal
vide Order dated 07-01-2021 in E.A. No. 26/2020 in
O.A. No. 478/2018 [Earlier O.A. No. 16/2013 (WZ)]
has directed that the entire exercise of
identification and demarcation of balance private
forests in terms of order of the Tribunal dated

Text
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12-10-2018, be completed positively within three months and that if any grievance survives, it will be
open to the applicant to take further remedies in accordance with law and to upload the final report on
the website for information of the concerned parties;

And whereas, in pursuance of the said direction of Hon’ble National Green Tribunal, the Review
Committee has so far reviewed 1678 survey numbers out of 3349 survey numbers, which were identified
by the said Committees. Accordingly, review committee has finalized an area of 455.1081 Hectare as
private forest area in 60 qualifying survey numbers;

Now, therefore, in pursuance of Hon’ble National Green Tribunal order, the Government of Goa hereby
notifies the part final report on Private Forest encompassing an area of 455.1081 Hectare which has been
reviewed and finalized in all respects by the Review Committees till its 6 (Six) Part Final Reports, as
Private Forest in the State of Goa.

TABLE

Survey Numbers finalized as Private Forest by review committee having an area of 455.1081 HA.

Sr. Taluka Village Survey Numbers Survey Numbers Extent of Area
No. provisionally finalized by finalized as

identified as Review Committee private forest
private forest by and reported in (in Ha.)

Thomas & Araujo its part final
Committee report*

1 2 3 4 5 6

1. Pernem Pernem 224 224/1(p) 11.82
2. Ponda Ponda 83 83(p) 2.44
3. Ponda Ponda 84 84(p) 1.56
4. Ponda Curti 99 99(p) 1.90
5. Ponda Curti 100 100(p) 1.85
6. Quepem Quitol 75(p) 75(p) 5.52
7. Quepem Quitol 79(p) 79(p) 2.58
8. Quepem Quitol 80(p) 80(p) 1.23
9. Quepem Quisconda 14(p) 14(p) 45.89
10. Quepem Corla 10(p) 10(p) 6.968
11. Sanguem Colomba 50(p) 50(p) 14.51
12. Sanguem Colomba 53(p) 53(p) 3.62
13. Sanguem Uguem 70(p) 70(p) 5.24
14. Sanguem Uguem 59(p) 59(p) 15.97
15. Sanguem Uguem 63(p) 63(p) 22.08
16. Sanguem Uguem 81(p) 81(p) 16.57
17. Quepem Sulcorna 18(p) 18(p) 14.3412
18. Quepem Sulcorna 21(p) 21(p) 3.61
19. Quepem Sulcorna 29(p) 29(p) 7.29
20. Quepem Sulcorna 36(p) 36(p) 4.0634
21. Quepem Sulcorna 37(p) 37(p) 2.2037
22. Quepem Sulcorna 40(p) 40(p) 3.84
23. Sanguem Curpem 62(p) 62(p) 26.89
24. Sanguem Curpem 26(p) 26(p) 10.51
25. Sanguem Curpem 48(p) 48(p) 5.27
26. Sanguem Curpem 31(p) 31(p) 0.0125
27. Sanguem Curpem 37(p) 37(p) 6.14
28. Canacona Nagarcem-Palolem 159(p) 159(p) 5.902
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1 2 3 4 5 6

29. Canacona Nagarcem-Palolem 162(p) 162(p) 1.185
30. Salcete Raia 399 399 1.376
31. Salcete Raia 402 402 1.816
32. Salcete Raia 405(p) 405(p) 0.297
33. Dharbandora Piliem 7 7(p) 5.02
34. Dharbandora Piliem 15 15(p) 17.21
35. Dharbandora Piliem 16 16(p) 19.36
36. Sattari Xelpo-Curdo 23 23(p) 13.85
37. Bardez Socorro 204 204(p) 6.2385
38. Bardez Assagao 59 59(p) 2.4
39. Bardez Assagao 67 67(p) 9.95
40. Bardez Assagao 68 68(p) 0.3023
41. Bardez Siolim 309 309(p) 0.1325
42. Sanguem Santona 34(p) 34(p) 5.15
43. Sanguem Santona 35(p) 35(p) 12.17
44. Sanguem Santona 60(p) 60(p) 4.84
45. Sanguem Patiem 47(p) 47(p) 0.27
46. Sanguem Coranguinim 19(p) 19(p) 2.64
47. Sanguem Coranguinim 23(p) 23(p) 0.9
48. Sanguem Coranguinim 5(p) 5(p) 5.75
49. Sanguem Neturlim 74(p) 74(p) 4.94
50. Sanguem Tudou 2(p) 2(p) 36.35
51. Sanguem Salauli 38(p) 38(p) 1.14
52. Sanguem Bhati 36(p) 36(p) 10.05
53. Quepem Quedem 9(p) 9(p) 24.309
54. Quepem Naquerim 89(p) 89(p) 0.776
55. Quepem Naquerim 90(p) 90(p) 0.864
56. Dharbandora Sigao 21(p) 21(p) 7.2
57. Dharbandora Sangod 10(p) 10(p) 2.84
58. Dharbandora Dharbandora 94 94(p) 3.089
59. Dharbandora Dharbandora 106 106(p) 2.89
60. Bardez Pomburpa 16 16(p) 0.07

*Note: Any new survey number formed due to partition of any of the above survey numbers after
27-11-2012 shall be deemed to have been notified as Private Forest, if the indentified area comes within said survey
numbers.

This Notification shall come into force on the date of its publication in the Official Gazette.

By order and in the name of the Governor of Goa.

Nathine S. Araujo, Under Secretary (Forest).
Porvorim, 9th August, 2023.

www.goaprintingpress.gov.in

Published and Printed by the Director, Printing & Stationery,
Government Printing Press,

Mahatma Gandhi Road, Panaji-Goa 403 001.

PRICE–Rs. 3.00

PRINTED AT THE GOVERNMENT PRINTING PRESS, PANAJI-GOA—172/80—08/2023.
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MORMUGAO PLANNING AND DEVELOPMENT AU'|I-IORITY
Commerce Centre, 2'"1 FIoor,
VASCO DA GAMA, GOA

Ref, No, MpDAlT-Z-6s12022-231 lfig). Date: 2.,lllol2o22

under Section 44 orthe 
"3?:*fy"tTl,lt#*'f,iJ?L, ,rr-

Development permission is hereby granted for carrying out the :-
Land sub-Division (Final Noc/completion certificate) as per the enclosed
approved plans in the property zoned as partly ,S-1, Zone in ODp-2O3O and
situated at Sancoale Village bearing Survey No. 194/l-A-3 of approved Sub-
division reference No. MPDAIT-z-6sl2o2L-22lts7s (provisionalf dated
29llll2O2l with the following conditions:-

1. Construction sha1l be strictly as per the approved plans. No changes

shall be effected in the approved plans/approved built spaces without
the prior permission of this Authority.

2. The permission granted shall be revoked, if any information, plans,

I . calcuiations, documents and any other accompaniments of the
' application are found incorrect or wrong at any stage after the grant of

' the permission and the applicant will not be entitled for any

compensation.

3. The permission sha11 be revoked if found cxpedient to such an action
under the provision of Section 50 of the Goa Town and Country planning

Act, 1974.

4. The development permission will not entitle the applicant. lor making

llaying any claim on water and any other connection from the

Government of Goa.

5. The Developer/ applicant should disptay a sign board of minimum size

1.00 mtrs. x 0.50 mtrs. with writing in black color on a white

background at the site, as required under the regulations.

6. Storm water drain should be constructed along the boundary of the

effected plot abutting to the road.

7 . The Ownership of the property shall be verified by the licensing body

before the issuing of the licence.

8. Internal sub-divisional roads and open spacc has to be maintained to the

satisfaction of the Local Authority.

9. Secondary development shall be dealt with the regulations in force i.e.

Goa Land Development and Building Regulation, 2010.

10. As regards to complaints, pertaining to encroachments, Judicial orders/

directives and other legal issues, the same may be verilied and confirmed

by the concerned village Panchayat before issuing license/NOC.
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11. Storm water drain should be constructed along the boundary of the

effected plot abutting to the road.

12. Adequate Utility space for the dustbin, Transformer etc. should be

reserved within the plot area.

In case of any cutting of sloppy land of filling of low-1ying 1and,

beyond permissible limits, prior permission of the Chief Town planner

shall be obtained before the commencement of the works per the

provisions of Section 17(A) of the Goa Town and Country Planning Act,

t974.

Road widening area, if any, shall be gifted to the Local Authority.

The Applicant should preserve as far as practicable existing trees, where

trees are required to be felled, two trees shall be planted for cvery 100.00

m2 or part thereof.

The Development Permission is issued based on the provisional NOC

issued by the AE (Tech) Sub-Div I( R ), Vasco, vide ref. No. SDE-

IIlVSG/Tech-2  I 127 5 I 22-23 dated 30 I 09 I 2022.

This Development is issued based on the Conversion Sanad obtained by

the Applicant vide Ref. No. AC-l/SG/CONV/ 16l2OO9 dated

ro I 06 l2ooe .

Applicant sha11 dispose its construction debriS at his/her own'land

and/or the same shall be taken to the designated site as per the disposal

plan given by the applicant in the Affidavit to be produced to the Village

Panchayat.

Final NOC/Completion Certificate is issued based on provisional NOC

issued by Village Panchayat Sancoale, vide Ref. no.VPlSl2ll2O2l-
22 12623 dated 3 1/ t2 l2oot .

20. This NOC is issued based on the Affidavit dated 13/ lOl2O22, submitted

by the applicant as stated at point no.3 that "The developer has laid

water pipeline and we further undertake the rcsponsibility ol making

provisions for the availability of water for all the residents/habitants in

Mohidin's Hamlet by the Bay by means of bore well and rain water

harvesting which has already been done on the site. These resources will

sufficiently cater to the current water requirements of the residents/

habitants ti11 the time Government does not make public water supply

available to the said area".

14.

15.

16.

t7.

18.

19.
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To

-3-

Necessary NOC if from concerned Authority under building by _
Laws if any for project y be obtained prior to construction work.

An Engineer

Kamat Reg.

who issued S

No. SR/OO36/

Liability certilicate is Dngg. Madhav N.
1O issued on OB I tO / 2022.

THIS PERMISSION IS I
DATED O4ltol2o22 e
TOWN & COUNTRY

)D WITH REFERENCE TO THE APPLICATION
LOI2O22 UNDER SECTION 44 OF THE GOA

ACT, 1974 FROM M/S. ZUARI GLOBAL LTD

Kfudld-( Ritesh Shirodkar )

/lS Zuari Global Ltd.MOHIDINS HAMLET BY BAY"

MEMBER SECRETAR,V

Flat No. 321, Kamat Royale,
Kerant, Caranzalem, Goa.

Copy to: (a) The Sarpanch, V of Sancoale, Sancoale, Mormugao-Goa.
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@
OFFICE OF THE VILLAGE PANCHAYAT SANCOALE

P. O. Cortalim, Mormugao - Goa,Pin Code - 403710
Ph: (0832)-2ss0221 e-mail : Ypsancoale@gmail,com

Ref. No. YP lsl2l 12022-23 I 4007

To,
Avez Azim Shaikh,
O-1, First Floor, Commerce Centre,
Next to Old Bus Stand,
Vasco da Gama, Goa 403 802.

Date: 0810312023

Sub: Transfer of Final NOC for Development of the sub division bearinq
Survev No. 194l1-A-3 at Sancoale ViIIase.

Ref: Your letter dated lll0ll2023.

Sir,

With reference to the above cited subject, this is to inform you that pursuant

to the Order No. MPDAIT-S-29412022-2311396 dated 0910112023 granted to you

by Mormugao Planning and Development Authority, Vasco-Da-Gama, Goa and in

accordance with documents on record, the Panchayat in its meeting held on

3110112023 has adopted Resolution No. IV (l) to transfer the Final N.O.C. for Sub

Division of Land bearing Sy. No. 19411-A-3 at Sancoale from M/s. Zuari Global

Ltd., in your name with same terms and conditions stipulated in the said Final

NOC for Sub Division of Land.

The panchayat will revoke/cancel/withdraw the said Final NOC for Sub

Division of Land without any notice/ reasons in case of any complaints, disputes,

Judicial orders/directives and other legal issues pertaining to said construction

licence or property/plots thereof or any outstanding fees. The Applicant will not be

entitled for any compensation or refund of fees thereafter.

The said Final NOC for Sub Division of Land stands transferred in your

name with immediate effect.

This carries the embossed seal of Panchayat Office of Village Panchayat

Sancoale.

-$N'f
(Asha S. Mesta)

Secretary
V. P. Sancoale.
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